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To,
The Registrar(General),
National Green Tribunal,
Principal Bench,
New Delhi.
No. 118 /G [/ on-202/ 9714 HwC/ 2024 Date-03|05,5102‘1

Sub: Report on Behalf Of U.P. Pollution Control Board in the matter of
Original Application No. 202/2024 Pramod Kumar Versus Central
Pollution Control Board & Ors. in pursuance of Order dt. 01.03.2024
passed By Hon’ble NGT.

Sir,

Hon’ble NGT has passed an order dated 01.03.2024 in Original Application
No. 202/2024 Pramod Kumar Versus Central Pollution Control Board & Ors. The
operative portion of the order is as under:-

“....2. He has also referred to paragraph 6 of the order dated 17.02.2021 passed
in OA No. 1016/2019 and referred to the chart therein, and has submitted that only
300 brick klins with Zig-Zag technology can be allowed to operate in Baghpat area
in march but more than 400 brick klins are operating there.

3. The plea taken in the OA raises substantial issue relating to compliance of the
environmental norms.

4. Issue notice to the respondents. Applicant is directed to serve the respondents
and file affidavit of service atleast one week before the next date of hearing.

5. Respondent no. 2 i.e. Uttar Pradesh Pollution Control Board is directed to get
the inspection of the area done, ascertain the truthfulness of the allegations made in
the OA, find out the number of brick klins which are operating in the area and which
are using coal as fuel and submit the report atleast one week before the next date of
hearing.

6. List on 06.05.2024”

In compliance of the above said order, a Report is being submitted for perusal

and necessary action please.
This is being submitted with the approval of competent authority.

Enclosure: As above
Yours faithfully

s
(Bhuvan Prakash Yadav)

Regional Officer,
UPPCB,Meerut
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0 4 Report on Behalf Of U.P. Pollution Control Board In the matter of Original
Application No. 202/2024 Pramod Kumar Versus Central Pollution Control
Board & Ors. in pursuance of Order Dated 01.03.2024 Passed By Hon’ble NGT.

Hon’ble NGT has passed an order dated 01.03.2024 in Original Application
No. 202/2024 Pramod Kumar Versus Central Pollution Control Board & Ors. The
operative portion of the order is as under:-

“....2. He has also referred to paragraph 6 of the order dated 17.02.202] passed
in OA4 No. 1016/2019 and referred to the chart therein, and has submitted that only
300 brick klins with Zig-Zag technology can be allowed to operate in Baghpat area
in march but more than 400 brick klins are operating there.

3. The plea taken in the OA raises substantial issue relating to compliance of the
environmental norms.

4. Issue notice to the respondents. Applicant is directed to serve the respondents
and file affidavit of service atleast one week before the next date of hearing.

J. Respondent no. 2 i.e. Uttar Pradesh Pollution Control Board is directed to get
the inspection of the area done, ascertain the truthfulness of the allegations made in
the OA, find out the number of brick klins which are operating in the area and which
are using coal as fuel and submit the report atleast one week before the next date of
hearing.

6. List on 06.05.2024”

In compliance of the Hon’ble NGT order dated-01.03.2024 the Report on
behalf of U.P. Pollution Control Board is as follows;

1. A Joint Committee comprising of Regional Officer, Uttar Pradesh Pollution
Control Board, Meerut and Mining Inspector, Baghpat was constituted by
District Magistrate, Baghpat and that Joint Committee inspected 18 Brick
Kilns situated at Village- Sarurpur, Baghpat on 13.03.2024 and 20.03.2024
respectively. During inspection all 18 Brick Kilns were found operational. Qut
of which 14 were using agro waste fuel with coal and remaining 04 brick
kilns were operating on agro waste fuel. Further it is stated that all brick kilns
have valid Consent to operate issued by U.P. Pollution Control Board and are
operating with Zig-Zag technology. Copy of Joint Inspection report is

enclosed as Annexure-I.

2. That it is submitted that related portion of order dated 05-01-2024 passed by
Hon’ble Supreme Court of India in Civil Appeal Diary no. 18213/2021 NCR
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Brick Kiln Association Vs. Central Pollution Control Board and Ors. is as

below:-

" ....these proceedings which enables the concerned brick kilns to function

during the operational period i.e., 01.03.2023 to 30.06.2023.

Prayer is made for extension of the said interim order dated 27.02.2023
also for the same operational period of the year 2024, by the learned counsel
Jfor the appellant(s). Such permission for this year is granted with the same

conditions.

The terms under which the brick kilns can operate are already set out
in our earlier order dated 27.02.2023 and also in the orders dated 08.04.2022
and 13.05.2022 respectively. The brick kilns are expected to ensure
compliance with the notification dated 22.02.2022 of the Ministry of

Environment, Forest and Climate Change of India....”

The copy of the order dated 05.01.2024 and Notification of Ministry of
Environment and Forest and Climate Change, Govt. Of India dated 22-02-
2022 are annexed as Annexure-II and Annexure-III.

A Report is being submitted for your kind perusal and further necessary
action.

fifrde.

(Bhuvan Prakash Yadav)
Regional Officer
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«..- 2. He has also referred to paragraph 6 of the order dated 17.02.2021 passed in
OA No. 1016/2019 and referred to the chart therein, and has submitted that only 300 brick
klins with Zig-Zag technology can be allowed to operate in Baghpat area in march but more
than 400 brick klins are operating there.

3. The plea taken in the OA raises substantial issue relating to compliance of the
environmental norms.

4. Issue notice to the respondents. Applicant is directed to serve the respondents and
file affidavit of service atleast one week before the next date of hearing.

5. Respondent no. 2 i.e. Uttar Pradesh Pollution Control Board is directed to get the
inspection of the area done, ascertain the truthfulness = of the allegations made in the OA,
find out the number of brick klins which are operating in the area and which are using coal as
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Status of Brick kilns situated in area of Village Sarurpur, Baghpat

1 2 3 4 5 6 7 8 9 10 11
: Yot s :
Sl. |Name of the Brick| _ . oEon 3 L Sisitus of Bk Khin operational | Status of Status of Port Fuel being
No Klin (Village/Tehsil/| District | status of Date of i Ziv-Za Hall, Platform, B Remarks
; District) consent | Verification ECAE|  Ladder ete.
il PRI Brick Kiln is found in operation using agro waste
1 |Durga brick field |Tyodi, Baghpat |Baghpat E 20.03.2024 | Operational Yes Yes & fuel along with coal. Kiln has valid consent and is
31.07.2028 fuel & Coal ; :
operated in allowed period.
el e Brick Kiln is found in operation using agro waste
2 |Deepak brick field |Tyodi, Baghpat |Baghpat i 20.03.2024 | Operational Yes Yes . fuel along with coal. Kiln has valid consent and is
31.07.2027 fuel & Coal : f
operated in allowed period.
cRRTwOr kilan s Paca Brick Kiln is found in operation using agro waste
3 |Jai hind brick field P > |Baghpat g 20.03.2024 | Operational Yes Yes ¢ fuel along with coal. Kiln has valid consent and is
baghpat 31.07.2027 fuel & Coal : :
operated in allowed period.
ikl i o waste Brick Kiln is found in operation using agro waste
4 |Jain Brick Udhyog P * |Baghpat P 20.03.2024 | Operational Yes Yes fuel. Kiln has valid consent and is operated in
baghpat 31.07.2027 fuel :
allowed period.
sarurour lslsa LA pya s Brick Kiln is found in operation using agro waste
5 |Dayalu Brick Field w * |Baghpat P 20.03.2024 | Operational Yes Yes € fuel along with coal. Kiln has valid consent and is
baghpat 31.07.2028 fuel & Coal ! A
operated in allowed period.
ke LAl e A ate Brick Kiln is found in operation using agro waste
6 |[Nitin Brick field P * |Baghpat % 20.03.2024 | Operational Yes Yes . fuel along with coal. Kiln has valid consent and is
baghpat 31.07.2028 fuel & Coal . 3
operated in allowed period.
. . Brick Kiln is found in operation using agro waste
Abhishek Brick sarurpur kalan, A t
Y iy P Baghpat i 20.03.2024 | Operational Yes Yes ikt |1 along with coal. Kiln has valid consent and is
Field cmm_.._um_.. 31.07.2024 fuel & Coal ; (
operated in allowed period.
; Brick Kiln is found in operation using agro waste
Shri Parasnath sarurpur kalan upto Agro waste
8 A 7 20.03.2024 (o] ti | Yi Y i . Ki i tandi
8ok Feld baghpat Baghpat 31.07.2024 perationa es es fiiol 8 Coal fuel along with coal .x__n has valid _.no:mmz and is
operated in allowed period.
: Brick Kiln is found in operation using agro waste
Neelkanth Brick  |sarurpur kalan t Agro waste
Gafa P ’ |Baghpat YR 20.03.2024 | Operational Yes Yes e fuel along with coal. Kiln has valid consent and is
Field baghpat 31.07.2028 fuel & Coal : :
operated in allowed period.
E A Brick Kiln is found in operation using agro waste
Maa Siddhi Brick : Agro wast _
10 Field Tyodi, Baghpat |Baghpat w“_..uw.nwomm 20.03.2024 | Operational Yes Yes Emm_ ano.mw_ fuel aiong with nOm_.._e: has valid .no:mmi and is
operated in allowed period.
Hintustan Brick R s Brick Kiln is found in operation using agro waste
11 Field Tyodi, Baghpat |Baghpat mp.o“uoum 20.03.2024 | Operational Yes Yes Emm_ 2 Coal fuel along with nOm_..x.__: has valid .no:mm:» and is
operated in allowed period.
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G e s PRTRRL Brick Kiln is found in operation using agro waste
12 |Suman Bick field P ’ |Baghpat F 13.03.2024 | Operational Yes Yes = fuel along with coal. Kiln has valid consent and is
baghpat 31.07.2024 fuel & Coal ] .
operated in allowed period.
i i A Brick Kiln is found in operation using agro waste
Shubham Brick Nirojpur Gurjar. upto Agro waste
13 A .03. Operational i L Ki i i
field Baghpat Baghpat 31.07.2027 13.03.2024 perationa Yes Yes fiel % Coul fuel along with coal .x__: has valid .no:mm_._ﬂ and is
operated in allowed period.
Gauripur, o Rero wass Brick Kiln is found in operation using agro waste
14 |Vardan Brick Field |Jawahar Nagar, [Baghpat 31 o.w 2027 13.03.2024 | Operational Yes Yes Emm_ fuel. Kiln has valid consent and is operated in
Baghpat S allowed period.
Vaishno Brisk Sk PR Brick Kiln is found in operation using agro waste
15 |, Sisana, Baghpat |Baghpat 3 13.03.2024 | Operational Yes Yes . fuel. Kiln has valid consent and is operated in
Field 31.07.2027 fuel ;
allowed period.
Dayenand Brick Sujra road, e . Karo waste Brick _A__.: is dﬂoc:a._: operation cm._:m agro Em.mﬁm
16 | _. sarurpur kalan, |Baghpat 13.03.2024 Operational Yes Yes fuel. Kiln has valid consent and is operated in
Field 31.07.2025 fuel :
baghpat allowed period.
Sujra road, s Jretioe Brick Kiln is found in operation using agro waste
17 |Daya Brick Field |sarurpur kalan, [Baghpat a1 ow S028 13.03.2024 | Operational Yes Yes Emm_ fuel. Kiln has valid consent and is operated in
baghpat S allowed period.
5 . Brick Kiln is found in operation using agro waste
Krishna Brick sarurpur kalan upto Agro waste
18 | . ’ |Baghpat 13.03.202 erational Yes Y f i .Ki i i
Field baghpat ghp 31.07.2025 03.2024 | Operati es el ol uel along with coal .x__: has valid mozmm_.: and is
operated in allowed period.
NI

leog [o1uo] uonnjod 4
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ITEM NO.59 COURT NO.6 SECTION XVII

SUPREME COURT OF T NDIA
RECORD OF PROCEEDINGS

CIVIL APPEAL Diary No(s). 18213/2021

(Arising out of impugned judgment and order dated 17-02-2021 in OA
No. 1016/2019 passed by the National Green Tribunal)

NCR BRICK KILN ASSOCIATION Petitioner(s)
VERSUS
CENTRAL POLLUTION CONTROL BOARD & ORS. Respondent(s)

(IA No. 113626/2021 - AMENDMENT IN CAUSE TITLE
IA No. 113624/2021 - APPLICATION FOR TAKING ON RECORD
IA No. 167370/2022 - APPROPRIATE ORDERS/DIRECTIONS
IA No. 13898/2023 - APPROPRIATE ORDERS/DIRECTIONS
IA No. 27518/2023 - APPROPRIATE ORDERS/DIRECTIONS
IA No. 25311/2023 - CLARIFICATION/DIRECTION
IA No. 176106/2022 - CLARIFICATION/DIRECTION
IA No. 25284/2023 - CLARIFICATION/DIRECTION
IA No. 103803/2021 - EX-PARTE STAY
IA No. 103804/2021 - EXEMPTION FROM FILING C/C OF THE IMPUGNED
JUDGMENT
IA No. 100876/2022 - EXEMPTION FROM FILING 0.T.
IA No. 10731/2023 - EXEMPTION FROM FILING 0.T.
IA No. 186593/2022 - EXEMPTION FROM FILING O.T.
IA No. 42892/2022 - EXEMPTION FROM FILING O:-T.
IA No. 67159/2022 - INTERVENTION APPLICATION
IA No. 25918/2023 - INTERVENTION APPLICATION
IA No. 186591/2022 - INTERVENTION APPLICATION
IA No. 42890/2022 - INTERVENTION APPLICATION
IA No. 170476/2022 - INTERVENTION APPLICATION
IA No. 25300/2023 - INTERVENTION/IMPLEADMENT
IA No. 7992/2023 - MODIFICATION OF COURT ORDER
IA No. 28742/2022 - PERMISSION TO FILE ADDITIONAL
DOCUMENTS/FACTS/ANNEXURES
IA No. 100875/2022 - PERMISSION TO FILE ADDITIONAL
DOCUMENTS/FACTS/ANNEXURES
IA No. 10727/2023 - PERMISSION TO FILE ADDITIONAL
DOCUMENTS/FACTS/ANNEXURES
IA No. 52090/2022 - PERMISSION TO FILE ADDITIONAL
DOCUMENTS/FACTS/ANNEXURES
IA No. 44650/2022 - PERMISSION TO FILE ADDITIONAL
DOCUMENTS/FACTS/ANNEXURES

seTANo. 103800/2021 - PERMISSION TO FILE APPEAL)

Digitally sign
NITIN Ahy
Date: 20; 1.09

SWETH
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Diary No(s). 20331/2021 (XVII)

(IA No. 174447/2022 - CLARIFICATION/DIRECTION

IA No. 104689/2022 - CLARIFICATION/DIRECTION

IA No. 100750/2022 - CLARIFICATION/DIRECTION

IA No. 174452/2022 - CLARIFICATION/DIRECTION

IA No. 126087/2021 - EX-PARTE STAY

IA No. 126088/2021 - EXEMPTION FROM FILING C/C OF THE IMPUGNED
JUDGMENT

IA No. 126086/2021 - PERMISSION TO FILE APPEAL)

Diary No(s). 7535/2021 (XVII)

(IA No. 124597/2021 - EX-PARTE STAY

IA No. 75241/2022 - EXEMPTION FROM FILING AFFIDAVIT

IA No. 75405/2022 - EXEMPTION FROM FILING AFFIDAVIT

IA No. 124600/2021 - EXEMPTION FROM FILING C/C OF THE IMPUGNED
JUDGMENT

IA No. 75242/2022 EXEMPTION FROM FILING O.T.
IA No. 75399/2022 EXEMPTION FROM FILING O.T.
IA No. 75398/2022 MODIFICATION

IA No. 75238/2022 - MODIFICATION OF COURT ORDER

IA No. 124595/2021 - PERMISSION TO FILE APPEAL)

Diary No(s). 7670/2021 (XVII)

(IA No. 85897/2022 - APPROPRIATE ORDERS/DIRECTIONS

IA No. 85895/2022 - APPROPRIATE ORDERS/DIRECTIONS

IA No. 126800/2021 - EXEMPTION FROM FILING C/C OF THE IMPUGNED
JUDGMENT

IA No. 126797/2021 - PERMISSION TO FILE APPEAL

IA No. 126798/2021 - STAY APPLICATION)

Diary No(s). 7667/2021 (XVII)

(IA No. 99973/2022 - APPROPRIATE ORDERS/DIRECTIONS

IA No. 130615/2021 - EXEMPTION FROM FILING C/C OF THE IMPUGNED
JUDGMENT

IA No. 67910/2022 - EXEMPTION FROM FILING O.T.

IA No. 99975/2022 - EXEMPTION FROM FILING O.T.

IA No. 67909/2022 - MODIFICATION OF COURT ORDER

IA No. 130614/2021 - PERMISSION TO FILE APPEAL

IA No. 130617/2021 - STAY APPLICATION)

Diary No(s). 23486/2021 (XVII)

(IA No. 136286/2021 - EXEMPTION FROM FILING C/C OF THE IMPUGNED
JUDGMENT

IA No. 136288/2021 - PERMISSION TO FILE ADDITIONAL
DOCUMENTS/FACTS/ANNEXURES

IA No. 136287/2021 - PERMISSION TO FILE APPEAL)

Diary No(s). 11747/2022 (XVII)

(IA No. 14518/2023 - CLARIFICATION/DIRECTION

IA No. 68236/2022 - EX-PARTE STAY

IA No. 68237/2022 - EXEMPTION FROM FILING C/C OF THE IMPUGNED
JUDGMENT

IA No. 81168/2022 - PERMISSION TO FILE ADDITIONAL

2




DOCUMENTS/FACTS/ANNEXURES
IA No. 68235/2022 - PERMISSION TO FILE APPEAL)

W.P.(C) No. 367/2022 (X)

(IA No. 73683/2022 - EXEMPTION FROM FILING O.T.

IA No. 167394/2022 - PERMISSION TO FILE ADDITIONAL
DOCUMENTS/FACTS/ANNEXURES )

C.A. No. 6643-6644/2022 (XVII)

(IA No. 82183/2022 - EXEMPTION FROM FILING C/C OF THE IMPUGNED
JUDGMENT

IA No. 82179/2022 - GRANT OF INTERIM RELIEF)

CONMT.PET. (C) No. 733/2023 (XVII)
(IA No. 40734/2023 - EXEMPTION FROM FILING 0.T.)

C.A. No. 5787/2022 (XVII)

(IA No. 179024/2022 - CLARIFICATION/DIRECTION

IA No. 100488/2022 - EXEMPTION FROM FILING C/C OF THE IMPUGNED
JUDGMENT

IA No. 100490/2022 - EXEMPTION FROM FILING 0.T.

IA No. 100487/2022 - STAY APPLICATION)

Date : 05-01-2024 These matters were called on for hearing today.

CORAM : HON'BLE MR. JUSTICE HRISHIKESH ROY
HON'BLE MR. JUSTICE PRASHANT KUMAR MISHRA

For Petitioner(s) Mr. Sanjay Rathi, Adv.
Ms. Megha Gaur, Adv.
Mr. Vibhav Mishra, Adv.
Mr. Parmanand Gaur, AOR

Mr. Neeraj Kumar Jain, Sr. Adv.
Mr. Aniket Jain, Adv.

Mr. Subodh Gupta, Adv.

Mr. Vidyut Kayaritar, Adv.

Mr. Deepak Gupta, Adv.

Mr. Umang Shankar, AOR

Mr. Nidhesh Gupta, Sr. Adv.
Ms. Vriti Gujral, Adv.

Ms. Pallavi Singh, Adv.

Mr. G. Balaji, AOR

Ms. Mohini Priya, AOR
Mr. Varinder Kumar Sharma, AOR
M/S. Mukesh Kumar Singh And Co., AOR

Mr. S P Singh, Sr. Adv.
Mr. Mukesh Kumar Singh, Adv.



For Respondent(s)

Mr.
Mr.
Mr.
Mr.
Mr.
Ms.
Mr.
Mr.

Mr.
Ms.
Mr.
Ms.
Ms.

Mr.

Mr.
Mr.
Mr.
Mr.
Mrs.
Mr.
Ms.
Ms.
Mr.
Mr.
Mr.
Ms.
Ms.
Mr.
Dr.
Ms.

Mrs.
Mr.
Ms.

Mr.
Mr.
Mr.
Mr.

Mr.
Ms.
Mr.
Mr.

Mr.
Mr.
Ms.
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Lohit Kumar Bimal, Adv.

Raghav Kumar Bimal, Adv.
Narendra Kumar Goyal, Adv.
Maneesh Saxena, Adv.

Yatish Yadav, Adv.

Komal Singh, Adv.

Chandrakant Sukumar Sarkar, Adv.
Vineet Singh, Adv.

Rohan Thawani, Adv.

Pooja Dhar, AOR

Pratul Pratap Singh, Adv.
Aakriti vikas, Adv.

S. Ambica, Adv.

Abhinav S. Raghuvanshi, AOR

Shashank Bajpai, Adv.
Shubhankar Singh, Adv.
Somesh Tiwari, Adv.
Utsav Saxena, Adv.
Vidula Mehrotra, Adv.
Kaveesh Nair, Adv.
Stuti Karwal, Adv.
Aashna Mehra, Adv.
Supragya Ram Mishra, Adv.
Gopi Chand, Adv.
Kartikey Singh, Adv.
Rachael Tuli, Adv.
Mahima Mukherjee, Adv.
Amit Dubey, Adv.
Neha Awasthi, Adv.
Manisha Ambwani, AOR

Swarupama Chaturvedi, AOR
Saumya Kapoor, Adv.
Aayush Shivam, Adv.

Pradeep Misra, AOR
Daleep Dhyani, Adv.
Suraj Singh, Adv.

Manoj Kumar Sharma, Adv.

Nishant Awana, Adv.
Rini Badoni, Adv.
Niteen Kumar Sinha, AOR
Hardik Choudhary, Adv.

S. K. Verma, AOR
Mahesh Kasana, Adv.
Aparna Rohtagi Jain, Adv.
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Mr. Lokesh Sinhal, sr. A.A.G.
Mr. Alok Sangwan, Sr. A.A.G.
Mr. B.K. Satija, A.A.G.

Mr. Rahul Khurana, Adv.

Mr. Samar Vijay Singh, AOR
Mr. Sumit Kumar Sharma, Adv.
Mr. Nikunj Gupta, Adv.

Ms. Sabarni Som, Adv.

Mr. Rajat Sangwan, Adv.

Mr. Vaibhav Yadav, Adv.

Mr. Vishnu Tallapragada, Adv.
Mr. Vipul Dahiya, Adv.

Mr. Apoorv Yadav, Adv.

Mr. Rohan Thawani, Adv.

Ms. Pooja Dhar, AOR

Mr. Pratul Pratap Singh, Adv.
Ms. Aakriti Vikas, Adv.

Ms. S. Ambica, Adv.

Mr. Diggaj Pathak, AOR

Mr. Rajesh Pathak, Adv.
Mr. Sumit Kumar, AOR

Mr. Kailash Prashad Pandey, AOR
Mr. Vijya Pal, Adv.

Mr. Umang Tripathi, Adv.

Mr. Rajesh Kumar Rath, Adv.

Mr. Raj Vir Singh, Adv.

Mr. Dilip Kumar, Adv.

Mr. Kothapally Jagdish, Adv.
Mr. Mahendra Singh, Adv.

Mr. Rajnish Kumar Jha, AOR
Mr. Ilin Saraswat, Adv.
Mr. Mahendra Kumar, Adv.
Ms. Ilma saifi, Adv.

Ms. Samiksha Sharma, Adv.

Mr. Varinder Kumar Sharma, AOR
Mr. Shantanu Sharma, Adv.
Ms. Deeksha Gaur, Adv.
Mr. Y K Prasad, Adv.
Mr. Bishan Dass, Adv.
UPON hearing the counsel the Court made the following
ORDER

Heard learned counsel appearing for the parties. The interim
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order dated 27.02.2023 was passed in these proceedings which
enables the concerned brick kilns to function during the"
operational period i.e., 01.03.2023 to 30.06.2023.

Prayer is made for extension of the said interim order dated
27.02.2023 also for the same operational period of the year 2024,
by the learned counsel for the appellant(s). Such permission for
this year is granted with the same conditions.

The terms under which the brick kilns can operate are already
set out in our earlier order dated 27.02.2023 and also in the
orders dated 08.04.2022 and 13.05.2022 respectively. The brick
kilns are expected to ensure compliance with the notification dated
22.02.2022 of the Ministry of Environment, Forest and Climate
Change of India. It is further reiterated that the State Pollution
Control Board must also continue to monitor the brick kilns

including surprise inspection as was earlier ordered.

(NITIN TALREJA) (KAMLESH RAWAT)
ASTT. REGISTRAR-cum-PS ASSISTANT REGISTRAR

>
-
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et it =aw ST (Wet i afése 9% F werman)
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=l
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LT ITe AT, A9 qi=a




93

. [9TT I—|ve 3(j)] T T TSI © SAHTLTT 3

feoqor: W s ¥ T, HHTET, 9T 11, 9% 3, I9-@ve (i) § qrite 19 79a<, 1986 &
e FLAT. 844 (1) BT T 6T 7T & 3 04 serqEw, 2021 1 arfeg=T arEL R, 724 ()
TR ST e "enfere frg o

MINISTRY OF ENVIRONMENT, FOREST AND CLIMATE CHANGE
NOTIFICATION
New Delhi, the 22nd February, 2022

G.S.R. 143(E).—In exercise of the powers conferred by sections 6 and 25 of the Environment
(Protection) Act, 1986 (29 of 1986), the Central Government hereby makes the following rules further to
amend the Environment (Protection) Rules, 1986, namely:—

1. Short Title and commencement: -
(1) These rules may be called the Environment (Protection) Amendment Rules, 2022.
(2) They shall come into force on the date of their publication in the Official Gazette.

2. In the Environment (Protection) Rules, 1986, in the SCHEDULE-], for entry at SI. No. 74, the
following entry shall be substituted, namely: -

"74 ﬁlrick Particulate matter in stack emission 250 mg/Nm®
Ins  'Minimum stack height (Vertical Shaft Brick Kilns)
- Kiln capacity less than 30,000 bricks per day 14 m (at least 7.5m
from loading platform)
- Kiln capacity equal or more than 30,000 bricks per day 16 m (at least 8.5m

from loading platform)

Minimum stack height (Other than Vertical Shaft Brick Kilns)
- Kiln capacity less than 30,000 bricks per day 24 m
- Kiln capacity equal or more than 30,000 bricks per day 27 m

Notes :

1. All new brick kilns shall be allowed only with zig-zag technology or vertical shaft or use of Piped
Natural Gas as fuel in brick making and shall comply to these standards as stipulated in this
notification.

2. The existing brick kilns which are not following zig-zag technology or vertical shaft or use Piped
Natural Gas as fuel in brick making shall be converted to zig-zag technology or vertical shaft or use
Piped Natural Gas as fuel in brick making within a period of (a) one year in case of kilns located
within ten kilometre radius of non-attainment cities as defined by Central Pollution Control Board
(b) two years for other areas. Further, in cases where Central Pollution Control Board/State
Pollution Control Boards/Pollution Control Committees has separately laid down timelines for
conversion, such orders shall prevail.

3. All brick kilns shall use only approved fuel such as Piped Natural‘Gas, coal, fire wood and/or
agricultural residues. Use of pet coke, tyres, plastic, hazardous waste shall not be allowed in brick
kilns.

4. Brick kilns shall construct permanent facility (port hole and platform) as per the norms or design
laid down by the Central Pollution Control Board for monitoring of emissions.

5. Particulate Matter (PM) results shall be normalized at 4% CO, as below:

PM (normalized) = (PM (measured)x 4%)/ (% of CO, measured in stack), no normalization in case
CO; measured > 4%. Stack height (in metre) shall also be calculated by formula H=14Q"* (where
Q is SO, emission rate in kg/hr), and the maximum of two shall apply.
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10.
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Note :

Brick kilns should be established at a minimum distance of 0.8 kilometre from habitation and fruit
orchards. State Pollution Control Boards/Pollution Control Committees may make siting criteria
stringent considering proximity to habitation, population density, water bodies, sensitive receptors,
etc.

Brick kilns should be established at a minimum distance of one kilometre from an existing brick
kiln to avoid clustering of kilns in an area.

Brick kilns shall follow process emission/fugitive dust emission control guidelines as prescribed by
concerned State Pollution Control Boards/Pollution Control Committees.

The ash generated in the brick kilns shall be fully utilized in-house in brick making.

All necessary approvals from the concerned authorities including mining department of the
concerned State or Union Territory shall be obtained for extracting the soil to be used for brick
making in the brick kiln.

The brick kiln owners shall ensure that the road utilized for transporting raw materials or bricks are
paved roads.

Vehicles shall be covered during transportation of raw material/bricks”.
[F. No. Q-15017/35/2007-CPW]
NARESH PAL GANGAWAR, Addl. Secy.

The principle rules were published in the Gazette of India, Extraordinary, Part II, Section 3, Sub-
section (i) vide number S.O. 844(E), dated the 19th November, 1986 and lastly amended vide
number G.S.R. 724(E), dated the 04" October, 2021.
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